Dr. Yashwant Singh Parmar University of Horticulture and Forestry, Solan
Act, 1985

Act 6 of 1986

Keyword(s):

Academic Council, Appointed Day, Allied science, Authority, Board,
Chancellor, Extension, Faculty, Forestry, Governor, Horticulture, Hostel,
Officer, Official gazette, Scheduled caste, Scheduled tribes, Student of
University

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




48

rule 24 of the rules relating to the terms of employment and working condi-
tions of the Secretarics of Primary Agriculiure Credit Sogicties.

If the charges are not acceptable to you, please submit. your. explana-
tion in writing so as to reach within a week from the, receipt of this notice.
Please also-ntote that in the event of your disputing the . charges an enquiry
will be held. by . the Inspector, Co-operative Societies. .. ......c...........
Block. . .. cr e ie e into the charges.

You are advised to remain at the said enquiry and also [urnish the
names of your witnesses and produce the documents upon which you relay

upon in your defence, )

If you desire to. inspect any papers -conuected with the basis of the
charges, you cando so during. working hours on any working day making
o request in writing,

Please note that if you do not remain. present .at.the.enyuiry on the -
date and time intimated to' you the enquiry - will. be proceeded ex-parfe.

Date...........ccv President of the Society.
(R.H.P. Extra,, Dated 8-9-1986, P, 1447-—1456)
[Authoritative English text of the Dr. Yashwant Singh Parmar University of
Horticulture and Forestry Solan * Adhiniyam, 19851986 ka Adhiniyam
Sanfhyank. 6).as required under clause . (3) of .« Article 348: of the.
Constitution of -India). .

THE Dr, YASHWANT SINGH: PARMAR .UNIVERSITY OF HORTI-.. .
CULTURE-AND:FORESTRY SOLAN' ACT, 1985 .

{Act No. 6 of. 1986).1
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Powers and duties of Vice-Chancellor.
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conditions.
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An Aet to establish anel incorporare a University for the development of horticul-
ture, forestry and allied sciences in the State of Himachal Pradesh.

Whereas il s ¢xpedient to establish and incorporate a University for
the development of horticulture, forestry and allied sciences, and rratters
related thoreto in the State of Himachal Pradesh.

BEe it enacted by the Legislative Assembly in the thirty-sixth Year of the
Republic of ladia as follows:—

1. Sho:t title. extent aad commencement.—{l) This Act may be called
the Dr. Yasawant Singh Parmac University of Horticulture and Forestry
Solan Act, 1985,

(2) It extends to the whole of the State of Himacha! Pradesh.

(3) It shall be deemed to have come into farce on the First day of
December, 1985,

2. Definitions.—In this Act, uanless the context otherwise requircs,—

(@) “Academic Council”; means the Academic Council of the
University;

(B) “Act”™ means the Dr. Yashwant Singh Parmar University of
Horticulture and Forestry Solan Act, 1985;

() **allied sciences’ include mushtoom growing, sericulture, apiculture,
hops and otiier basic and applied sciences connected with
horticulture and forestry.

(d) “appointed day’ means the day appointed uader sub-section (3)]
of section 1 for ihe commencement of this Act;

(e) “authority” means any authority of the University as specified in
section 9 of the Act;

(H “Boargi" means the Board of Management of the University as
coastituted under section 10;

(g) “Board of studies” means a Board cousisting of Heads of Depart-
ments of a college under the Chairmunship of the Dean.

(h) “Chancellor” nteans the Chancellor of the University:

(i) “‘college” means a constituent college of the University under the
direet control and munpgement of the Board and (he Principal
Eiecutive Officer of the University whether located at the head-
quaters, campus or elsewhere;

(j) “Dzan” means of Dean of the college,

(k) “extension” means the educational activities concerned with the
traiping of orchardists, farmers and other groups serving horti-
cuiture, forestcy and allied sciences in improved horticultural and
lorestry practices and be various phases of scientific techaolopy
refated to horticulture and  horticuliural and foreszry production
incivding post-harvest technology and marketing;

(1) “faculty” means the teaching, research and extension stafl of the
University, iacluding all members of the staff baving the renk
of tite Assistant Professor and above ;

M
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(m) “forestry” means basic and applied sciences concerning silvi-
culture, tree breeding, farm forestry, conservation of ecology ol tke
biosphere, wild life, medicinal and aromatic plants and thejr pro-
ducts; -

(1) “Govarament ' or “State Government” means the Government
of the State of Himachal Pradesh;

(o) ““Governor’ meansthe Governor of the State of Himachal Pradesh;

(p) “horticulture’ means the basic and applied science of fruits, vegeta-
bles, landscaping, floricultare, plantation crops, spices, horticulture
technology including post-harvest tect nology and marketing of
horticultural produce; -

{g) “thociicaltural Complsx’ means the existing Solan Agricultural
Complex, its coilege and shall include all other horticuitural and
forestty ressarch stations, institutions and activities located in
different places in Himachal Pradesh as mentioned in Schdule-X
and atsoch other places as may benotified by the Government from
time to time;

(F) “ho itsl’* means a place of residence for students of the University
maintained or recognised by the University either as a part of
or separate from a college;

(s} "offer’ mzans an officer of the University as specified in secticn
17 of the Act;

(¢} “prescribed” means prescribed by the Statutes and regulations made
under the Act;

(1) “Regzilations™ means the riles and procedures established for the
operation and functioning of authorities as specified in section 9
of ths Act, and may include the provisions made by the Academic
Council relating to the establishment and maintenance of academic
standards of the University as well as provisions established by
the competent authority ofthe University for the conduct of staff,
students and other employces of the University and for con-
ducting the otdinary routine business of the University. These
may include provisions relating to the service condiiions of

) employeces;

(v) “Statutes” means the Statutes of the University governing matters
of policy and procedure as set forth in section 53 of the Act;

(w} “scheduled castes” means the scheduled ‘castes specified in Part
V1 of the Schedule "to the Constitution {Scheduled Castes) Order,
1950, andfor notified by the Goveinment;

{x) “scheduled tribes” moans the scheduled tribes specified in Part
V of the Scheduled to the Constitution (Scheduled Tribes) Order,
1959, andfor no:ified by the Government;

(1 “studzat of the University” means the person enrolled in the Uni-
versity for taking a course of study in the University, for 2 degree,
diploma or other academic distinction duly instituted;

(z) “teacher” means a person appointed under section 35 of the Act
for the purpose of imparting instruction and/or conducting and
guiding research and/or extension programme and raay include
any ather person who may be declared by the Statutes to be a
teacher on such terms and conditions as may be prescribed by
the Beard;
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{aza) ‘‘university” meansthe Dr. Yashwant Singh Parmar University

of Horticulture and Forestry Solan as conslituted under the
Act: and

{zh) “Vice-Chancellor” means the Vice-Chancellor of the University.

3. Establishmeat and inzorpoation of the University.—(1) There shall
bs coastituted in ths State of Himachal Pradesh a University by the name
o’ the *“Dr. Yashwant Singh Pacmar University of Horticulture and Forestry
Solan.”

(2) The first Chancellor, the first Yice-Chancellor, the first members of
the Board of Mantaement and th2 Academic Council and other authorities
and officers as geiferth in this Act or as providedia the Statutesand all
nparseas who may hereafter become such officers or members or authc_.lrity
so long as they continue to hotd such offica or memberships, shall coustitute
a body corporate by the name of tha University specified in
sub-section (1),

{3) The University shall be a body corporate having perpetual suceession
and a commeon seal and shall sue and be sued by the said name.

(4) The University shalt b2 competent to acquire and hold property,
both movable and immovable by way of purchase, lease and exchange or
otherwise, and to sell or otherwisc tansfer any movable or immovable
property which may have become vested in or have Deen acquired by it
for the purpose of the University, and to borrow moneys from the Centra)
Goverament, State Goverementar fromanycorporate body approved by the
State Gavernment and to contract and do ail things necessary for the pur-
pose of this Act:

Provided that no immovable property of the University shail, except
with the prior approval of the Government, be transferred by the Board
of Management, by way of sale, [case, mortgage and gift oniy, nor shall
any money he borrowed or advances be taken on the security thereof.

_(5) ~I_'l"nz headquarters of the University shall be ai Qachghat Selan. The
University may also establish an office at the seat of the Government.

4. Tarritorial Jurisdiction.—(1) With respect to lcaching at the Uni-
versity or callege lavel, rescarch and extension education programme in the
ficld of horticulture and forestry as'broadly defined in this Act, the territorial
Jurisdiction and responsibility of the University shall extend to the catire
State ol Himachal Pradesh.

(2} The University may assume rasnonsibility for the maintenance of
horlicuiture, forestry, apiculture, sericulture and mushroom training
centres and research and experimental stations and for the programmes
of training of field extension workers therein and for the establishment,
development, and operation of horicuftural and forestry polytechnics as
may bz required in various parts of the State.

(3) All colleges, all research and experimental stations, and other ins-
tituttons coming under the jurisdiction and authority of the Horticultural
Comyplex, shall become constituent units of the University under the ful

[r]
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management and control of the University officers and authorities. No
unit shall be recognised as affiliated upit.

(4) Notwithstanding anything in any other law for the time beingin foree,
no educational institutions situated within the Siate and run by the Himachal
Pradesh Krishi Vishva Vidyalaya,impaziing instructions in borticulture and
forestry as defined by the Act for Bachelor’s degree and above, shall be
associated in any way with or be admitted to any privilege of any other
University incorporated by law in India and such privilege granted by any
such viher University to any educationalinstitwiion within the State prior
to the appointed day, shall be deemed to be withdrawn on the commence-
ment of the Act.

(5) The University shall have exclusive jurisdiction throughout the
whole State to provide for teaching, research and extension education in
horticulture and forestry as defined in the Act, and notwithstanding any-
thing contained in the law relating to incorporation of any other University
in the Stale. no other University, shall ba campetent to provide for teaching,
research and extension education in horticulture and forestry in the State.

(6) No University other than the University incorporated under this
Act shall be competent to award any degree for research in horticulture
and forestry carried on in the State unless registered for such degree
bafore the establishiment of the University.

(7) The University may have collaboration in research projects with
other Uaiversities having multi-cdisciplinary approach, central and State
institu jons.

(8) Oa the establishmani of the University under this Act in the State,
the assets and liab:lities of the Himachal Pradesh Krishi Vishva Vidyalaya
partaining to its Solan Agricultural Compiex shall stand transferred to and
shialt vest in suel University.

5. Objects of University.—The University shall be deemed to be
established and incorporated for the following purposes, namely:—-

(1) making provision forimparting education in horticulture, forestry
and other allied branches of learning and scholarship, which the
University may find necessary to include;

(2) furtheringthe advancement of learning and prosecution of research,
both basic and applied, particularly in horticulture, forestry and
other allied sciences;

(3) undertaking the extension of such sciences specially to the rural
people of th: Stats; and

(4) such other purposes as the University may from time to time
determine.

6. Admission to the Universities,.—(1) The University shall, subject
to the provisions of this Act, and thz Statutas, be open to all persens :

Provided that nothing.in this section shall—

(@) require the University to adnit to any course of study any person
who does not meet the prescribed academicstandards foradmission
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to o to retain on thz: (olls of hz Unive s'ty persons whose
acalsmi: records are below tha minimum siandards required tor
the award of a dagree or whose p2-sonal conduct is such asto be
prejudincial to the purposes of the University or to the rights and
privilezes of other students and staff.

(&) be deamed to require.-the University to admit to any course of
study a larger number of students than can be accommodated in
the teaching, research and extension progranms of the University
ot in any particular cotlege or department as determined by the
Academic Council. :

(2) Subjzet to the foregoing provisions, :he Univarsity shall, according
to th: dazision of the Board, reserve sedts in colleges lo scheduled castes
and scheduled tribes, provided that no such person shall be entitlcd to b®
admicted to. the University - unless he mosts the standards for admission
tiid down by ths University in respest of such  candi dates.

7. Powers and functions of the University.—The University shall have
the following powers and functions, namely;—

(1} to provide for instructions in hortiuliure aad forestry as broadly
defined, and any other allied brancies of learning as the University
may deem fit;

(2) to provide for conduct of research in horticulture and forestry
and allied branches of learning;

(3) to provide for dissemination of the findings of rescarch and techni-
cal information through an extersion education.programme;

(4) to institute degrees, diplomas, certificates and other academic
distinctions;

(5) to institute courses of study and old examinations and confel
degrees, diplomas, certificates and other academic distinctions
on persons who have:— -

(a) pursued a course of study as prescribed , or

() carcied out research in the University or institution recogznised
in this bezhaif by the University, as may be prescribed;.
' L]
(6) to confer honorary degrezs and other distinctions as may be
preser bad:

(7) to provide lectures and instructions for field workars, orchardists,
farmers. village leaders and other sarsons not enroiled as regular
students of the University and to grant certificates to them as may
be prescribed;

(8) toco-operate with other Universities and authorities in suchmanuer
and for such purposes as tha University may determing, subjsct
to the li nitations set forth in section 4 of this Act;

(9) to maintain eolleges relating to  horticulture, forestry end
allied sciences; : .
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(t0) to maintain laboratorigs, libraries, research stations and institutions
and museums for teaching, research and extension education;

(1}) to institufe teaching, research and extension education post and
to make appointments thereto;

(12) to.create administeative, ministerial and other posis and to make
appointments thereto;

(13) to institute and awarg fellowships, scholarships and prizes in
accordance with the Statutes; ’

({9 to institute and maintajn residential accommodation for students
and staff of the University;

(15} -to fix, demand and rezgive such fees and other charges as may be
prescribed; :

(18) to supervisc and control the residence, conduct and discipline of
the siudenis of University and to make arrangements for
promoting their health and welfare.

(17) to determine qualificitions for teachers and to. recognise persons
as qualified io give intiructions in a college or to cairy outrescarch
and extension educationin horticulture, forestry and allied sziences .
and

(18) to do all such aets and things, whether incidental to tha powers
aforesaid of not, as may be reguisite in order to fnrther the object
of the Univecsity,

8. Visitation and inspection.—(1) The Chenccllor shall have the right
to cause an inspection, to be made by such person(s} as he may -direct, of
the University, its buiidings, luboratories, libraries, museums, workshops
and equipment and any institution, colloge or hostsl maintained or.adminis-
tered by thz University of the teaching and other work conducied by the
University or under its auspices.and of the conduct of any other functions
of the University, and to €aus: an inquiry to be made in respect of any
matier connected with administration and firances of the University.

{2) The Chancclior shall, in every case, give due notice to the University
of his Jatention to cayse aninspexion or inguiry to be made and the Universjty
shall be entitled to appoint a re yesentative who shall have the right to be
pressntand be heard at-such lispection or. inguiry. '

(3) The Chancellor.shall copmuricate to the University -the resunlts of
such inspection or inquiry, and may, after as certainingthe opinion thereon
of the University, alvise the Uaiversity upon the action to be taken and
fix a time limit for taking such action. '

{(4) The University shall, within the time limit so fixed, yeport to the
Chancellor the action which has been taken or is-proposed to be taken
on the advice tendered by the Chancelior.

(3) The Chancellor may, -where- action :bhas not been :taken by the
Unjversity to the satisfaction of Lthe Chancellor within the time [fimit fixed
and after considering any explinatton furnished or represgniation made
by the University, issue such dirsctions us the Chancellor may think it and
the University shall comply with such directions.
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(6) Notwithstanding anything contained in the preceding sub-sections
ofthis section, if' at any time the Chancelior is of the opinioa that the affairs of
th2 University are not managed in furthorence of the objects of the
University, or in accordance with the provisions of the Act, and the
staturory regulations or the special measurves desirable to maintain the
standards of University teaching, examination, research or sxtension, he may
indicate to the University any matter in regard to which he desires an
explanation, and call upon the University to offer such explanation within
such time as may be specified by the Chancellor. If the University fails to
offer any explanation within the time specified or offers an explanation
which, in the epirion of the Chancellor, 1s unsatisfactory, the Chancellor may
issue such instructions as appear to him to be necessary and desirable in the
circumstances of the case and may exercisc such powers as he may consider
necessary for giving cfiect to these instructions.

(7) The University shall furnish such jnformation re}ating to the
administration of the University as the Chancellor may require,

9. Authorities.—The following shall be the authorities of the University
namely:—

(/} theBoard of Management;,
(ii) the Academic Council;
(#if) the Board of Studies;and
(iv}) such other bodies of the University as may be declared by the
Statutes to be the authorities of the University.

10. Constitution of the Board of Management .—(1) The Chancellor
shall, as soon as may be after the tirst Vice-Chancellor is appointed under
section 19, take actiop to constitute the Board of Munagement.

{2) The Board shall consist oFthe following, namely —
Ex-Officio members:

(i) the Vice-Chancellor; | '
(ii} the Vice-Chancellor of the Himachal Pradesh Krishi Yishva
: Vidyalaya; .
(iif) the Agricultural Production Commizssioner to the Government;
(iv) the Secretary(Finance)to the Government ;and
(v) three Heads of Government Departments of Horticulture, Forests
and Agriculture;

Other members:

(vi) two eminent scientists, one in horticulture and the cther
' in forestry, t¢ benominated by the Chancellor;
(vii) two progressive orchardists or farmers to be nominated by the
Chaxncellor; i
(viif) one repres ntative of the tribal area, of the State who has
interest in scientific orcharding or sclentific forestry to be
nominated by the Chancellor;
" (ix) ome outstandirg womar social worker, pieferably having back®
ground of rural advancement to be noniinated by the Chanccllor;

I
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(x) adistinguished engineer to be nominated'bythc Chancellor;

(xi)  arepresontative of the Indian Council of Agriculturel Reseacch;

(xfi) onre representative of the teachers and ome representative of
the non-teaching employees of the University to be appointed
fora period of one year at a time.in the manner prescribed by the
Statutes; and

(xiii} two Members ofthe Logislative Assembly to be clected by the
Lagislative Assembly in the manner to be prescribed by the
Speaker.

(3) The Registear shall be the non-member Seccetary ofthe Board.

(4) The term of office of the members of tne Board othee than the ex-
officio members and the members reterred to in clause (xif) of sub-scction (2)
shall ba thres years. A member shall be cligible to  serve mote than one
term, In the fist Board, the members other than ex-officio members and
the members referted to in clauses (xif) and (vii) of sub-section (2) shall
draw lois with thece serving for one  year, three for two years and the
remaining two fo: three years. There after, the term of members, who are
nominated to succeed them, shall be three yoars.

(3) A member of the Board may resign his office by a nofice, in writing,
addressed to the Chancellor of the University,

(®) 1If for anyreason, a vacancy occurs in the office of 2 non-official
member ofthe Board, the same may be filled by appointing or nominating
another person thereto, as the case may be for the unexpired term in
accordance with the provisions o{this section.

(7 Eight member. of the Bouid shall form quorum for a meeting ol
the Board: :

Provided that if g meeting: of the Board is adjourned for want of
guorum, no quorum shatl be necessary at the next meeting for the transac-
tion otthe same business.

(8) The Vice-Chancellor shall be the Chairman ofthe Boar&.

(9) The members of the Board shall not be eatitled to receive any
remuneration for the perfocmance of their functionsunder this Act.except
suckdaily and travelling allowancesas may bg prescribed:

Provided that nothing herein shail affest the cmoluments or other
condittons of service ofthe Vige-Chancellor.

(10) On and from the appointed day, the members of the Board of
Management of the Himachal Pradesh Krishi Vishva Vidyalaya for the
Solan Agricultural Complex shall be deemed to have vacated their office
ag stuch. :

{11) No offieer or 6ther employees of the University shall be
eligible to be .a member of the Board under clauses (vi), (vii), (viii), (%),
(*) and (xi) of sub-section(2). -
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11, Powers and datics of the Board.—(I) The Board shall exercise and
pefrormtbe following powers and functions, namely:—

(@) to review and consider the finageial requlrumcnts and estimates
for the Univecsity and approveits budget;

(b) to make appOmtments to the posts i accordance with the
provisionsofthe Act;

(¢) to provide for ths administeation of any funds placad at the
disposal of the University for the purposes dntended;

(d) to atrange for the investment and withdrawal of funds of the
University;

(¢} to borrow money for capital improvements and make suitable
arrangements for its répayment;

(f) to provide for accepting,. acquiring, holding .and disposal of
property on behalf ofths University;

(g} to dircct the farm and use of the common 5na1 of the Umvers:ty,

() to appoint such committees, either standing'or temporary, as the
Board may consider necessary, and establish the terms of
references thereof within the limitations of the Act or the Statutes;

(i) to determine and regulato all policies relating to the University
in accordance with this Act arthe Statutes;

() to make financiai provision- forjnstroction, teaching and training

in such brancites of learning and courses of study as determined

by the Academic Council within the purposes of this Act,

and for ressarch and for the advancoment and dissemination
of knowledge;

(k) to provids for the cstabhshmcnt a.ud majntenance of collegcs,
hostels, laboratories, exparimental farms and other facilities
necyssary for carlyingout the purposss ofthis Act;

- () to make provision for inslituting and conferring degrees,
diplomas, ecertificates and other academic distinetions;

(m) to provids for institution, maintenancs and awaed of scholar-
. ships, fellowships, studentships, medals, prizes, etc. ;
(n) to accept, on behalf of ths University, trusts, bequests and
donationy

(o) to meet at such trm-’s and m such places as oﬁcn as 1t may deem
~  necessary;

‘Provided that a regular maztiag ofthe Boa‘rd shall bie hcld "at least once m
every three months; and

(7) to regetate and determine zll metlters concersing the Umvensty
in atcardance with the Act and the Statutes and to exercise such
powers and to discharge such duties as may be conferred on or
Im’QOS.rd upon the Board: bythis Actor thc Statucs

f2) Tha Board m1y, for purposss of cansultanons, mwtc any person
having esp3riznss or spacial knowledge on anysubject undsr consldemuon
to attend its maeting. Such p2r;on may speak in and otherwise take partin
the procezdings of Su(.‘.h mecting bu: shall not be entitled to vote at any
s.wh mzeting, Any par5on so itivited, shall be entitied. to\su.ch allowanccs
forattending the meetidg s maybe prescribed. - .

&y
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12. The Academic Council—(t} The Academic ‘Council shall be
incharge of the academic affairs of the University and shall, subject to the
provisions of the Act and. the Statutes, supcrintend, direst and control
and to be responsible for the maintenance of standards of in: tiustion,
education and examinations and other matters connected with the con-
ferment of degrees or awaid of diplomas, certificates and shall excreise such
"other powers and perform such other dutics as may be conferred or
imposed om it by the Stgtutes, It shall advise the Vice-Chancetlor on all
academic matters.

(2) The Acadcrruc Coungil shall consist of the following members
namely —
(/) the Vice-Chancellor who shali be the ex-Officie Chairman;
(:':') the Deans of the Colleges of the University;
iii) the Director of Research ofthe University;
iv) the Director of Extension Education ofthe Umvcmty
(v} the Director (FmestryEducatwn) Dehradun;

(v{) the Librarian of the University;

(vii) the Student Welfare Officer of the University;

(viii) two senior-most Professors from each co!]ege for a term of
two years, by rotation;

(:x) not more than two eminent scientists one of horticulture and the
other of forestry to be nominated by the Vice-Chancellor, for
such periods and in such manner as may be prescribed so as to
secure adequate representation of different aspects of horticul-
ture and forestry;and

(x) the Registrar shall be Tex-officio Secretary ’ of the Academie
Council. o

(3) One-third of the number of members of the "Academic Council
shall form a quorum:

Provided that if meeting of the Academic Council js adjourned for
want of a quorum, no quorum shail be necessary at the 1 ext meeting for
the transaction ofthe same business.

13. Powers, functions and duties of the Academic Council.— (1) The
Academic Council shall, subject to the provisions of this Act and the Statutes,
have general cootrol on teaching and other educational programmes,
within the University, and shall be responsible for the meintenance of
standards thereof.

(2) Tt shall have power to make regulations consistent with this Act
and the Statutes relating to all academic matters subject to its controf and to
amend or repeal such regulations.

: (3) In particular, and without prejudice to the. generality of the
i_‘oregoingbc)wers the Academic Council shall have power to,—

(/) advise the Board on all academic matters including the control
and management of libraries:

(fiy make recommendations for the institution of new colleges,
departmcntq -experimental station, subsstation , professorships,
associate peo f'essorshms antd other teachmg posts including posts
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n research and extension education and in regard to the dutiesn
thergot]

(iify formulate, modify or revise schemes f{or the constjtution or
reconstitution of departments of teaching, research and extension
educaiion; )

(v} make regulations regarding the admission of students to the
University, and determine  the number ‘of students to be
admitted ; .

() make reguletions relating 1o the courses of study leading to

_ degrees, diplomas and certificates;

(/) make regulations relating to the conduct of examinations and
to maintain and promote standards:

(vily make recommendations regarding post-graduate teaching,
research and extension education;

(vifi) make recommendations regarding the qualifications to be
prescribed for teachers in the University;

(ix) recommend to the Board the conferment-of honorary degrees;
and

(¥) oxercisc such other powers and perform such other duties as

may be conferred or imposed on it by or uunder the provisions
oftlus Act. :

14. The Beard of Studjes.— (1) The existing faculty of horticulture
and forestry of Himachul Pradesh Krishi Vishva Vidyalaya may further
‘besplit into different colleges according to requirements.

(2} Each college shal]l comprisc such department of study as may be,
prascribed by the Stabytes. _ .

(3} (a) There shall be a Board of Studjes for each college of the
University. C

(») ~The Deans of various colleges shall be the Chairmen of the res-
pective Board of Studies and Heads of the Departments of the college
shall be the memhbsrs thereodf.

(¢) The Vice-Chancellor may nominate on the Board of Studies such
other teachers of related subjocts or sciences fromthe same or other colleges,
as he may deem fif,

() The duties of such Board of Studies shall be to prescribe syllabi
50 as to ensure integrated and well balanced courses of studies and  other
refated matters coucerning academies.

(4} Each department of the college shall have a Head whose appoint-
ment, powers and duties shall'bs, as may-be prescribed by the Statutes, and
who shall bg vespoasible to the-Dean for the propes organisation and wosking
of the department and shall be responsible to the Direstors of Research
and Extension Education, respectively for the research and  extension
gducation enirusted to his departm ent.

(5) The Board of Studics shall perform such functions or discharge
such duties asmay ba conferred or imposed upon them by the Statutes,

o
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15. Provisions in relation to membership of autherities.— (1) Savc as
otherwise provided in this Act, if any member otker than ex-pfficio mem-
tier of any authotity or other body of the University is unable by rcason
af his death, resignation, temaval or otherwise to complete his {ull term
of office, the vacancy so caused shall , as soon as convenient, be filled by
the appointment, clection or nomination, as the case may be, and the per-
son so appoeintcd, elected or nominated, shall fill such vacancy for the
unexpired portion of the *zrm for which the member, in whose place such
pers]%n is appointed, clected or nominated, would otherwise have continued
in office.

(2} The Chancellor, pn the recommendation of the Board, may remove
any person from mcmbr'rshlp aof any authority of the Umvcrslty ont the
ground that such person has been convicted of an oftenice invalving moral
turpitude:

Provided that no order for removal shall be passed apgainst any person
without giving him an opportunity of being heard.

{3) A person who is a member of any anthority of the University as
a representative of another body, whether of the University or not, shall
cease to be a member of such authority or body if, befoie the expiry of the
tarm of his membershin, he ceases to be a momber of that other Lody by
which he was appointed or elected.

(4} Whenever any person becomes a member of any authority of the
University by virtus of the office held by him, he shall forthwith cease to be
a member of such authority oc body if he ceases to hold such effice before
the expiry of the tczm ofhis membership:

Provided that he shall not be decmed to have ceased to hold his office
mcrel});' by reason of his proceeding on leave fyr a peried not exceeding four
monins,

(5) Any member, other than ex-offiefo members of any authority of
the University, may resign his “office by letter addressed to the Registrar for
beinp placed before the appropriate authority.

(6) Any officar of the University whether salaried or otherwisce other
than tha Dean or the Director may resign his office by letter addressed to
the Vice-Chancellor and such resigunation shall take effect from the date
on which the same is aceepted by the authority competent to fill the
vacancy or on the expiry of three months from the date of the receipt by the
Vice-Chancellor. whichever is earlier,

16. Validity and protection of certain acts.—()) WNo act or procecding
of ary anthority or other body of the University shall be invalid merely
by reason of the existence of any vacancy among its memhers or by reason
of som« person haviag taken part in the proceeding who s subsequem]y
found not to have been entitled to do so.

(2) Save as otherwise provided in this Act, 21] acts and orders in good
faith dong and passed by the Univorsity or any of its authorities shall be
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final and no suit shafl bs instituted against or damages climsd from the
University or its authority for anything done or purported to be done in
pursuititce of this Act or the Statutes ot the Regulations.

(3) No suit, prosecution or other proceedings shall lie against any
officor or other cmployee of the University for any act done or
purpacted to be don under this Act or the Statutes or the Regulations
without the previous sanction ofthe Board. ’

(4) No officer or other employee of the University shall be liable in
respect of any sueh actin a civil or criminal proceeding if the act was done
in gond faith in the course of the exccution of the duties ot in discharge
of the functions imposed by or under this Act. '

17. Officers of the University.—The following may be the officers of
the Usiversity, namely :-— }

(i} theChancellor;

(#) the Viee-Chancellor;

(iii) the Deans of colleges;

{fv) the Director of Research;

(v) the Director of Extension Education;

(vi} the Registrar,
(viy the Finance Officer;
(viif) Estate Officer:

(ix) Libragian;

{v) Students' Welfarc Officer; and

(xi) such other personsin the service of the University as may be

declared by the Statutes to be the officers of the University.

18. Powers and duties of the Chancellor.—(1) The Governor of
the State of Himachal Pradesh shall, by virtue of his office, be the
Chancellor of the University. '

(2) The Chancellor shall be the Head of the University and shall,
when present, preside at any Convocation ofthe University.

(3) Every proposal to confer an honorary degree shall be subject to
the confirmation of the Chancelloz. ) '

(4) The Chancellor shall exercise such other powers and perform such
other duties as may be conferred or imposed on him by this Act or the
Statutes. -

19. 'The Vice-Chancellor—(1) The Vica-Chancellor shall be a whole
fime oficer of the "University. The first Viee-Chancellor after the commen-
cement of this Act shall be appointed by the Government for a peroid of
five years on such terms and conditiong as the Government may determine.
Subsequent Vice-Chanellor (s} shall be appointed by Chancellor on the
recommendatians ofa Selection Committee consistingof~——

(£ anominee ofthe Chancellor;

(i) the Dircctor General, Tndian Council of Agricultrual Research:
and’ ‘

(it} the Chairman, University Grants Commission.
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(2) The Yica-Chanc:zllor shall norntaly hold offics for a term of five
yeats and be eligible for re-appointment for anather f{ive years but not
beyond the age of 65 years. The emoluments and other coaditions of
sefvica of the Yice-Chanczllor shall be such as may be preseribed and shal|
not vary to his disadvantage after his appointment:;

~ Provided that the Chanczllor may allow hin to continue in officc untit
his successor is appointed but this period shall not exceed one year,

(3} Th> Yica-Chanczllor may resign by giving a notice of one month
in writing under his signatures, addressed to the Chancallor. The
Chage:llor may waive off thr pzriod of notics and acoapt the resignation
forthwith in cosultation with the Sate Government.

(4) During the temporary absence ol the Yice-Chancellor by reason
of leave, illness or any other cause, the Chancellor rmay, in consultation with
the State Government, make such arrangements for carrying out the
dutias of the Vica-Chancellor as he may deom {it. Where the post of the Yicz-
Chancellor falls parmanently vacant either by resignation or otherwise,
the vacancy shall be fitled in acsordancs with the provisions of sub-section
(1} of this section and the Vice-Chancellor so appointed shall hold offics

for a fult term or till the atrainment of the asge of 65 years, whichever
isearlier.

(3) 1If, in the opinion of the Chancellor, the Vicy-Chanczllor wiliully
vmits or Tofuses to carry out the provisions of this Act or abuses the powers
vested in him or (it app2ars to the Chancellor that the continuance of the
Vicz-Chancellor in office is detrimental to the interest of the University,
the Chancellor may, after consultation with the Government, by order
remove the Vice-Chancello: afier giviog him an opportunity to show cause
against the action proposed to be laken against him.

20. Powers and dulies of Vice-Chancellor.—(1) The Vice-Chanczllor
shall bz the Peincipal Execttive and Acad=mic Offizer of the University and
ex-gfficio Chairman of the Board and the Academic Council, He shallin
the ahsenca cfthe Chanecsllor, preside at the convocation of the University
and confer degrees on the persons entitled to receive them,

(2) The Vice-Chancellor shall exercise conlrol over the affairs of the
University and shall bg responsible for the maintenance of the discipline
and orderin the University.

(3) . The Vice-Chancellor shall convene a meeting of the Board of
Managoment and the Academic Coyncil, unless he temporarily delegates the
power to some other officer ofthe University.

(4) The Vics-Chancallor shall ensure the {aithful obsecvancs of the
provisions of this Act, the Statutes and the- Regulations and he shallexeccise
such powers a4s may be necessaryin thatbebalf, -

(3) The Yicz-Chanczllor shall be responsible for the presentation of thg
anaual financial estimates and the annual accounts and balance-sheet to the
Board. o :
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(&) The Vice-Chancellor may take any action in any emergency which in
his opinion calls for immediate action and he shall in such a case and as soon-
as may bg theceafier, report his aciion to the authority which would ordi-
nacity have dealt with the matie: and if the authority disagraes with the action
ofthe Vice-Chancellor the matter shall be refcreed to the Chancellor whose
decision shall be final:

Providsd that nothing in this section shall be desmed to empower ths
Vice-Chanczllor to incar any expanditure not daly authyrised and provid=d
fo; inthe badzet,

(7) Subject to the provisions of the preczding sub-section, ths Vic:-
‘Chaneszlloe shall give effzct to the orders of thy Board regacdingth: appoint-
ment, s1sp233id1 and dismissal of officars, teachars and other emnloye:s
ofthe University.

{8) Whore any action takea by the Yics-Chancellor under sub-section
(6} allects any person ir the scrvice of the Unjversity 1o his disadvantage,
such aciion shall no: be taken uniess the person concsrned nas been givea
reasonadle opportunity of being heard and the person against whom any
action is proposed to be taken may prefer an appeal to the Board within
tirty days ofthe dite on which the action proposed to be taken is
communticated to him. )

9y Ths Vice-Chancellor shail be responsible for the propsr administ-
ration of the Univarsity and ior a close ci-ordindtion and inlegeation of
teaching, research and extension education. - :

(10) The Vicz-Chancellor may appoint temporarily wnder intimation
to th: Board, a suitable p2eson for a pzriod not excreding six months in a
vacanzy of an officzr, tcacher or any ather emoloyez in the University,

(11} The Vicz-Chancellor shall exercise such other powers, as may be
prescribad, for carrying out the purposss and provisions ofthis Act.

© (12) The Viee-Chancellor shall, at the close of each academic year, in
the manner prescribpd in the Statutes, assess and evaluale the tcaching,
extension and resesarch work done by the membars of the faculty. On such
assessment or evaluation, if the Vies-Chancallor is of the opinion thatth:
work and conduct of any member of the facuity is not satisfactory, he shall
in the manne: laid down in the Stakutes, initiate or cause to be initiated
action against such amember, .

1

Z1. Extraordinaty powers of the first Vice-Chancellor:—(1) The first
Vicz-Chancellor shall, . for a pariod of 5ix months from the date of his
appeintment or such shorter period as may be determined by the Chancellor,
have the following powers, namely :—

(i) with the previous approval of ths Chancellor, ta raake.the first
Statutes to provide forfunctioning ofthe University :
(if) with the pievious approval of the Caancellor, to coastitute pro-

visional authorities and bodies and on their recommendation.
make rules for the conductof the work of the ~ University;

1]
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(i} subject to the control of the Chancellor to make such financial
arcangements and jncur such exponditure as may be necessary to
enablethis Actoranypartthercef to be broughtinto o¢peration;

(iv) with the previous approval of the Chancelior, to make such
appointment as may be necessiary to enable this Act or any part
thereof to be brought into operation;

(v) with the previous approval of the Chancelior, to appoint commit-
tees that he may think fit to discharge such of the functions as he
may divect; and

(vi} to cxercise all or any of the powers conferred on the Board by
this Act or the Stafutes.

(2) Any otrder passed by the Vice-Chancellor in cxercise of the powers
conferred on him by clauses (ii),(iv) and (v} of sub-section (1) shall continue
to give effect after the coxpiry of the period specified under sub-section
(1) until it is madified or set aside by the authority or body competent to
deal with it in accordancc with the provisionsofthe Act.

22. Other officers of the University, apd their general terms and
conditions.—(1) An officer of an University referrcdto inclauses (iff) to (xi)
of sectiont 17 shall to be a whole time officer of the University and shall be
appointcd by the Board on the recomendations of the Selection
Committee, as may be constituted for the purpose under the Statutes.

(2) The salary and allowances and other conditions of sevice of such
an officer shall bg as may b prescribed by the Statutes,

23. Deans of Colleges.—(l) Each colege shall have a Dean who shail
bo responsible to the Vice-Chancellor for all matters concerning his college.

(2) The Dean shall also be responsible for the organisation and the
conduct of the resident instructions ofthe departments of the college.

(3) The Dean shail exerciso such powers and perform such duties as
may be conferred or imposed upon him by the Statutes.

24. Director of Research.—(1) There shall be a Director of Research,
who shall ba responsible to the Viee-Chancellor. The Director of Research
shall also be respomsible for the directron and co-ordination of research
programmes as set forth in section 33 of this Act and efficient working of
the research stations. :

(2) The Director of Research shall excreise such powers and perform
such dutics as may be conferred or imposed on him by the Statufes.

25. Director of Extension Education.—(1) There shall be a Director of
Extension Education, who shalt be responsible to the Vice-Chancellor.
He shall also be responsible for the horticultural and forestry extension
programme a5 set forth insection 34 of this' Act. '

(2) The Director of Extension Education shall exercise such powers
gnd perfarm such duties as may bo conferred or imposed on him by the
tatuetes,
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26. The Registrar.—(1) The Registear of the University shall receive
such remuncration and other em.luments as may be preseribed and shall
not, during the tenure of his office, accept any remuneration or emcluments
other than the prescribed remuneration or emoluments.

(2) The powers and duties of the Registrar of the University shall be
as follows 1 —

(#) to beresponsiole for the custody of the records and the common
seal ofthe University; .

(i) to be the ex-officio Secretary to the Academic Council end to
the Board and to place before the Council and Board all such
information as may be necessary for the transaction of buasiness
of the Councilorthe Boarcd asthe casemay be;

(ii}) 1o reczive applications for -admission to the University;

(iv) t» keep a perinanent record of all syllabi, curricuia and insormat-
io1 connected therewith; ' :

(v} to make arrangements for the conduct of such ¢xaminations as

maiy be prescribed and to be responsible for the due execution of
a]l processes connected therewith ; and

(vi) t> perform such other duties as may be preseribed or required
from time to tine, by the Vice-Chancellor, :

z7. Tie Finance Officer.—(1) The Finance Officer shzll manage the
property and investments of the University and advise it in regard to its
fnanvial paiicies. .

(2) The Finance Officer shall be responsible to the Viczs-Chancellor for
all accounzzl matters of the  University including the preparation and
presentation of the budget and statement of accounts.

(3) The Finance Oficer shq.ll receive such remumeration as may be
oreseribed and shall not, during the tenure of his office, receive any
rcmuneration or other emoluments otber than the prescribed remuneration.

(4) The Finance Cflicer shall—
(f) uvnsure that expenditure, not authorised in the budget, is not
picurred by the University except by way of investment ; and
() disallow any expenditure not warranted by the terms of any
tatutes or  fyr which provision is required to be made by the
S’ atutes but Ivis not been so made, '
(5) Allinoneys belorging to the University shall be keprin a scheduled
Jank appro*red by the Board.

Explana:ion—For the purposes of this sub-section “scheduled -bank®
:neans 2 baak included in the Sccond Sched:le to the Reserve Bank of
India Act, 1934 (11 0£1934).

- 28. The Esiate Officer~-The FEstate Officer of the University shall be
responsible for the cusvody, maintemance and management of all the
“uildings, lawns, gardeas and other properties of the University.

. 29, The Libraria2.—(1) The Librarian of the Ubiversity shall . be
incharge of the Library. .
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(2) The Librarian of the University shall be vesponsible ‘0 fdo Yiee-
Chancellor for all matter concerning the Library.

30, Students® Welfare Officer.— (1) The Students’ Welfare Officet
shall have the following duties, namely & —

(f) tomake arrangements for the housiag of students;
(77) todirestaprogramme of studsnt counsszlling;
(iif} to arrange for the employment of students in aceordance with
the plansapproved by the Vice-Chanczllo:;
(iv} to supervise the extra-curricular activitiss of the students;
(v} to assist in the placement of graduates of the Univarsity; and
(vi) to organise 2nd maintain contact with the alumni association
of the University.

3. College5.~(l)ﬂ The following shall be constituent colleges of th
University:—
(/) the College of Horticulture and Forestry Oachghat, Sclan; .
(ii) such other colleges as may be establshed by the Universsity
after the commencement ofthis Act; and

(iii) such Central Goverment institutions of horticulture and forvestry
research, teaching and extension edusation, in the State of
Hiraachal Pradesh as may be dasired to be integrated as college of
the University.

(2) Every college shall comoris? such departmants as may be  prescri-
bed and each department shall be assigned such suhjects of s:udy as the
Academic Council may deem fit.

(3) There shall bz Head of eash Department wio shalt b responsibie
to the Dean for residznt instructions, to thes Dicector . of _l{cscarch for
rasearch, and to ths Direvtor of Exteasion Eduacation for extension educatjon.

(9 The Head of each Dzpartmont shall be iclected by the Viee-
Chaacsllor and appaint:d by him with thz approval of the Board.

(3) The duties, powers and functions of Heads of Departments shall be
such as may be preseribed.

32. Experimental stations for research.—(1) Subjectto th: provisions
of the Act and the Statutes, the existing experimazatal stations, sub-stations
of the Solan Agricultural Complex of Himachal Pradesh ICrishi Vishva
Vidyalayashali form part of the University incorporated under this Act. The
Univarsity mar institutefstart new exderimental stations,  sub-stations
and/or expand or give up the existing ones, :

(2) The Governraent miy trensfer to” the University . experimental
stations and research schemes of the related departments from such date as
the Governaat may by norification spz:ify. ;

33. HoriicHtural ond farestry research programme.—(1) Subject to
the provisions of this Act and the Statutes, theé Univessity shall carry on
research connested -primarly to th: problems of horticulture, forastry and
allied sciencos £3r the benefit ofthe rural populatjon of the Stat:,



68

(2) The University through its ‘research organisation -shall be the
principal agency of control over research activiiies.in horticulture, forestry
and allied sciences in the State.

34, Horticultural amd foresiry extension education programme,— (1)
The hocticulture and forestry extension education programmes of the
University shall make wuseful information based upon the findiags of
research avajlable to orchardists, farmers and athers, to help and solve their
problems. 1t shall conduct demonstrations and training programmes {or
the benefit of students, orchardists and farmess. Extension education shall
he co.ordinated with the other functioms of the University and other
appropriate agencies ofthe State.

(?) The University shall be responsible for the horticultural and
forestry extension education activities in the State necassary to disseminatc
apd dzmonstrate to orchardists and farmers the findings of horticultural
and forestry research on improved practices essential to improve rural
jiving and to incceass production with special emphasis on fruits, vcgetables
and farm foresty.

35, Appointment of teachers, officers and staff.—(() Subjest to the
provisions of this Act, the members of the staff, other than teachars of the
University, shall be appointed by the Vice-Chancellor with the approval
of the Board and the teachers shall be appointed by the Borad on the
recommeandations of the Selection Committce as may be constituted under
the Satutes.

(2) Exceptin cases otherwise provided for in the Statutes, every salaried
officer and teacher of the University shall be appointed under 2’ written
contract. The contract shall be lodged with the Vice-Chancellor and 2 copy
thereof shall e furnished to the officer or teacher concerned. The contract
shall not be inconsistent with the provisions ofthis Act and the Statutes
for the time bcmgm force inrelzfion to the conditions of service.

(3) The prooadure for selestion of officers, teachers and other emplo-
yeas of the University, wunless otherwisz provzded in the Act, shall be as
prescribed. .

36. Transfer of assets and liabilities.—(1) On the commencement
of this Agt, thz assets and Mahilitics of the existing Selan Agricultrual
Conlex of thr Himachal Pradash Krishl Vishva V1dyalaya shall stand
teansferred to and shall vest in the University mcarpor'ltcd under this Act
for all intents and purposss.

(2) The cash balancz wiether in-tha form of cash, bank or security

drnasits and resacve funds heid by the Himachal Pradesh Krishi Vishva
Vidvalaya for its Solan Aericaltural Complex shall stand transicrred to the
University incorporated undar this Act 1mmcd1ate1y after the commence-
nent of this Act,

(3) Every contract made by the Himachal Pradesh Krishi Vishva
V:dyalaya for Solan Agricultural Complex, before the commeoncement of
this Act, shall, if subsisting at such .commencement, be decmed to have been
made bythe University incorporated under this Act.

i
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. (4) The provident fuud zad agecounts thereto of every official or other
employees of the Himachal - Pradash Krishi Vishva Vidyalaya Solan
Agricultural Complex hall stand transfered tothe University incorporated
under this Act in which he has been posted on the commencement of/ this
Act.

37. Legel proceedings.—If at the commenrcement of this Act, any suit,
appeal or other proceedings of whatever nature is pending by or against
the existing University in respect of its Solan Agricultural Complex, the
same shall not abate, be disconlinued or be in any way prejudicially
affected by reason of division of the existing University, but the suit, appeal
or other pioceedings may bo continued, prosecutcd or enforced by or
against the University incorporated under this Act.

38. Transfer of cmployees.—-(1) All teachers, officers ‘and other
employees of the Himachal Pradesh Krishi Vishva Vidyalaya working in the
Solant Agricultural Coniptex holding office as such immediately before the
appointed day, shall on and from such day, become the teachers, officers
and other employess of the Univesity.

- (2) Every teacher, officer and other cmployes inherited from the
Himachal Pradesh Krisai Vishva Vidyalaya under sub-section (1) shall hold
and continue to hold his office or service in the University on the sameterms
and conditions and with the samo rights to pansion, provident fund, gatu-
ity and other maiters as were admissiblz to himin the Himachal Pradesh
Krishi Vishva Vidyalaya or the day immediatély preceding the appointed
day: :

Provided that such an inherited teacher, officar and other employee shall
have the right to opt for the service conditions as may be settled by the
Univessity: '

Provided further that in the event of any dispute o difficulty in the
matter of implementation of the provisions of this section, the matter shall
be referred to the Government, the decision of which shall be fmal:

Provided further that in case of extrenmio hardship an employee of the
Unpiversity may request for his transfer to the Himachal Pradesh Krishi
Vishva Vidyalaya, Palempur and vice-versa and the matter will be decided
by the Vice-Chanczllors of both.the Universities- and in case of dis-
agreement, the matter will be referred to the Government whase decisio
shall be final: . o

Provided further. that if the Vice-Chancellors of the Himachal Pradesh
Krishi Yishva Vidyalaya and this University consider that in the. interest of
teaching a particular member of *he faculty is to be transferred from one
University to the other, such transier may be done with the prior approval
the State Government. :

39. Retirement and other conditions of cervice.—Save as provided in
sectipn 38, the age of retirement and other conditions of service of every
officer, teacher or other employee of the University shall be such as may
be prescribed. .

- 40, Pension and provitient fund.—(1) The University shall constifute
for the benefit of ils officers, teachers, clevical seaff and other employees
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in such manner and subject to such conditions, as may be prescribed, such
pension, insurance and provident fund as it may desm fit.

(2} For such pension, insurance and pro/ident fuad so constituted by
the University, the Government may declare that provisions of the
Povident Fund Act, 1925 (19 of 1925) shall apply to such fund =s if it were
a Government Provident Fund : o

Provided that the University shall have power to invest the provident
fund ameunt in such manner asit may determiie.

{3) Persons in Government services transferfed or re-cmployed in the
University shall be governed under sueh terms and conditions as may be
ageced to between the Universityand the Govermment,

41. Tribunal of arbitration for disputes bztween the University and staff.—
Any dispute arising out of contract between the University and any officer
or teacher or employee of the Ubiversity shall, on the request of the
officer or teacher or employee concerned, h: referred to a tribunal of
arbitration consisting of onc member appointed by th: Board, one member
nominated by the cmployee concernzd and an umpire appointed by the
Chancellor. The decision of the tribunal shall be fjnul and no suit shall lie
in any civil court in respect of the matters decided by the tribunal Every
such request shall be deemed to be 2 subriission to arbitration upon the
terms of this section within the meanins of the Arbitration Act, 1940
(10 of 1940) and all the provisions of the szid Aet, with the exception of
section 2 thercof, shall apply accordingly, Co

42, Funds and grants.—(1} General Fund.-—The University shall
have a General Fund to which shail be creditec— - .

() income from foes, endowments, prants and from properties of the
University it cluding hostels, cxperiinental stations and farms;
(ii) contribution or grants which sha!l be made by the Government,
on such conditions as it may impose;
(fify grants, donations and benefaction;;and

- {iv) other receipts;

(2) Founadiion Fund—(i) The Univessity shall form a fund called the
Foundation Fund fcom contribution and grants made by the Central and
Statc Gavernments for being credited to thi: fund aid such other swms
from the University which may be credited to the said fund.

(if) The moneys in the Foundation Fund shall be invested in the
vecmities mentioned. or referred to in clausds (a) to (a) of section 20 of the
Indian Trusts Act, 1882 (20 1382). '

(i) Tt shail be competent for the University, in furtherance of its
objectives, to accept grants from the Goverrment of Himachal Pradssh or
ay otler State Government or the Ceniral Govorament ot statutory
bodies, endowments or domations under such céndilions as may be agreed
upon between the University and the grantor or doaor.

(3) Managzment of Funds—The General Fund, Foundstion Fund
and other funds ofthé University shall be managed accordiag t0 such
provisions as may be lajd down by the Statu-es. :
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. (4) Government Grang.—Suject to availability of funds, the State. ot
Central Govarnmeat shall evesy yeac make non-lapsable Tump sum-graats
1o the University as follows :—

@

{®)

()

a graat not less thaz: the net expenditure incurred in the Solan
Agricultural Complex of Himachal Pradesh Krishi Vishva-Vid-
yalaya on such of the activities of the institution of the horticul-
ture and torestry :nd other Government departments as were
transierred either to the Himachal Pradesh University or the
Himachal Pradesh Krishi Vishva Vidyalaya and be transferred
to the Univarsity fromn time to time;

a grant not less thaa the estimated net expenditure of pay and
allowances of the utaff, contingencies, supplies and services of
the University other than in respect of the aclivities in institu-
tion referrcd to in cla 13¢ (a); and

an annuai increase in grant to meet such additional items of ex-
penditure, recurring ¢nd non-recurring, as per requirements of
the University on account of new schemes and programmes,
revision of scales, ncrements, increase in dearness and other
allowances.

43. TFinance Cojamittee,. its powers and duties.—(1) - The Board shall
constitute a Finance Committes consisting of — :

@
)
@)
()
)

the Yice-Chancellor, who shall also be the ex-gfficie Chairman
oftbe Committee; ’

the Finance Sccretary to the Government of Himachal Pradesh

, or his representative; )

the Heads of Government Departments of Horticuitute, Fo-
resisand Agricultiie; :

a member chosen by the Board from amongst its non-official
menibers; and

the Financa Officer— -Member-Secretary.

. (2} The Finanace Commitice shall have the following powers, namely:—
() to examine the anaual accounts ofthe University and to ad-

vise the Board thereon; ’

(ii) to examime the annual budget estimates and to advise the Baard

thereon ;

(i) to teview the financial position of the University from time to

time; :

(iv) to make recommendations to the University on all matters re-

lating 1o vhe finan xsofthe University; and

(¥) to make recommerdatons to the Board on all proposals involv-

ingexpenditure for which-no provision bas been made in the bud-
get or which involves expenditure jn excess of thé-amount pro-
vided in the budget.

44, Annual and audit repirts—(1) The University shall prepare once
in cvery financial year, in such form and at such time as may be directed by
the State Government an anmal report giving true aad full account of
its activities during the previovs finauncial year.

(2) “The annual accounts of the Univarsitf .shall- be prepared by the
Finance Officer umder the direction of the Vice-Chancellor and all the
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money acccuing to or received by the University from whatever source and
all amounts disbursed and paid by the University shall be entered in
the acconats,

(3) The accounts and the balance-sheet of the University shall be
submitted by the Vice-Chaucelior through the Boa-d to the Government
which shall cause them to be audited by an agency specifically authorised
in this behalf by the State Government from time to time.

(4) The accounts, when audited, shall be printed and copics thereof
together with audit report, shall be submitted by the Vice-Chancclior to
the Board, which shall forward the said audit repors along with the annual
report prepared uader sub-section (1), immediately after the close of cach
financial year to the Government with such coniments as it may deem fit
and the Government shall, as soon as may be, after furnishing of these re-
ports by the University to it, but within a period of nine months after the
close of the financial year to which these reports pertain, cause such reports
laid before the State Legislative Assembly.

45, Construction of references to existing University in any docoment
ete.—Any refoerence to the existing University in aay law, other than this
Agct orin any contract or other instrument, shall be construed,—

(@) if such reference rclates to any assets or property held by the
cxisting University 1or its Solan Agricultural Complex, as a re-
{eronce to the University incocparated under this Act; and

(5 in any othar casse, as a roferencs to the Himachal Pradesh Krishi
Vishva Vidyalaya.

46. Obligations to be discharged by the Himachal Pradesh Krishi Vis-
hve Vidyalaya.—Any obligation insurced, belore the appointed day by the
existing Unjversity to confer any degree or other academic distinction on,
or toissus any diploma or othee certificates, to any parson or to issuo any
copy of -any degres, diploma, certificate, marks-shect or other documents
to any person shall, after the appoiuted day, be the obligation of the
Himachal Pradesh Krishi Vishva Vidyalaya.

47. Seitlement of unresolved disputes.—If any dispute arises by reason
of the incorporation of the University, such dispuie shall be resolved in
the first instance by the Vice-Chanzellors of the existing University and the
University to be mcorporated and in tha event of fallurc of such Vice-
Chancellors to arrive at an ageeed solution with rega-d to any such dispute,
the matter shall be referred to the Government, decision of which shail be
final and binding. :

48. Delegation of powers.—The Board may delegate to any office?
or authority of the University any of the powers conferred on it by this
Act or by the Statutes to be exercised subject to such restrictions and con-
ditions as may be. '

49. Constitution of ad hoc committee.—Notwithstanding aaything con-
tained in this Act and until such time as the authorities are duly constituted

1 4
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the Vice-Chbancellor may, subject to the prior approval of the Chancellor
or of the Board after it has been constituted, appoint commitiee tempora-
Tily to exercise, parform and dicharge any ofthe powers, functions and dotjes
of such authorities under this Act,

50. Disputes as te constitution of University authorities and bodies.
If any question arises as to whether any person has been duly elected, no-
minated o1 appointed or is ertitled to be a member of any authority or other
bady of the University, the matter shall be reterred to the Chancellor, whose
degision thereon shall be final:

Provided that before taking aﬁy such decision, the Chancelior shall give
tﬁle peison or persons affected thereby reasonable opportunity of being
eard.

51. Transitory provisions.-—(1) Subject to the provisions contained in
sub-section (2), in the year of the establishment of the University, certifi-
cates, diplomas and degrees, medals and other distinctions to the students
passing out from the college and other institutions attached to the Solan
Agricultural Complex shall be awarded by the Hjmachal Pradesh Krishi
Vishva Vidyalaya and thereafter the University incorporated undav this
Act shall award certificates, diplomas, degrces, medals and other distine-
tions cte., as may be prescribed.

(2) Till such time as the first batch of students of the B.Sc. (Horticul-
ture) from the University incorporated under this Act enters the final year of
their respoctive degrees, the student of the B.Sc.(A griculture) afready enrol-
led in the Himachal Pradssh Krishi Vishva Vidyalaya at Solan Campus
shall continue to receive certificates, diplomas, degrees, medals and other
distinctions from the Himachal Pradesh Krishi Vishva Vidyalaya, Palampur.

!

52. Removal of difficulties.—(1) If any diffculty avises in giving cffoct
to the provisions ofthis Act, the Statc Government may, by order publish-
ed in the Official Gazctte,. make such provisions not inconsistent with the
purposes of this Act as may appear to it to be necessary or expedient for
removingthe difficulty:

Provided that no such order shall be made aficr the cxpiry of two yeurs
from the commencement of this Act,

(2) Every order published under this scction shall, as soon as may be
after its publication, be kaid beforethe State Legislature.

(3) No order made under sub-section (1) shall be called into question
in any court of law on the ground that no difficuity as is referred to in the
said sub-section cxisted or was required to be removed.

53, Statutes.-Subjcct to the provisions of this Act, the Statutes of the
University may provide for any matter and shall, in particular, provide
for the following matters, Damely :— -

(@) the constitution, powers and duties of the authorities of the Uni-
versity;
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the selection, nomination, appointment and continuance in office

of the members of the authorities of the University and of the
officees, teachers and other employees of the Unjversity, including
the flling up of vacancics and all other matiers relating to
these authoritics and officers, teachers and other employees for
which it may benecessary or desirable to provide;

the constitution of the Selection Commijttee for making recommen-
dations to the Board for apointments under the Act;

the designation, the mamner of appointment, the powers and th
duties of the officers of the University;

establishment of division/departments of teaching in the facultic. ;
procedure of appointment, emoluments and conditions of service,
ofthe Yice-Caancelloc and his powers;

tite classification and the manner of appointment of teachers;
the constitution of gratuity or provideat fund or bath for the
benefit of oflicers, teachers and other employees of the Univer-
sily;

the institution ofdegrees and diplonias;

the confermentof honorary degrees; -

tite establishment, amalgamation, sub-division and abolition of

dupactments;

the establishment and the abolition of hostels maintained by the
University; ) ]

the institutior of fullowships, scholarships, medals and prizes;
tiie maintenance of' a register ofgraduates;

tne admission ofstudents to the University and their enrolment-and
continuancs as such;

tae courses oy study to be laid down for degrees and diplomas of
the University;

the conditions under which students shall be adwitted to the
degree. diploma or other courses and the mrannet in which the
¢Xaminations are to be held and the eligibility for the award of
degrees and diplomas; :

tite conditions of residence of the students of the University and
the levy of fees fur residence in hostels maintajued by the Uni-
versity; ,

tile recognition and superviston of hostels not maintained by the
University;

the number, qualifications, emoluments and other conditions of
service of officers, teachers and other cmployees of the University
iand the preparation and the maintenance of record of their services
and activities;

tac fees which may be charged by the University;

tie remuncration and allowances, including travelling and daily
allowances, 70 be paid 10 persons employed on lre busincss of
the University;

the conditions for the award of falllowships, scholarships, medals,
prizes, stipends and fee concessions;

Loy
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(x} mode of execution of contracts or agreerzents by or on behalf of
the University; and

(» all ocher matters which by this Act are to be or may be pro-
vidzd for by the Statutes.

54, Statates how msde.—(1} The Board may, from time to time, make
new or additioital Statutes and may amend or repeal the Statutes in the
mannet hercinafter provided ia this section.

(2) The Academic Council may propose te the Boasd the draft of Sta-
tutes and such draft shall be considered by the Board at its next meeting:

Provided that the Academic Council shali not proposc the draft of any
Statutes or any ameandments of a Statute afleeting the status, powers or
constitstion of any authority of the University until such authority has
been given an 0ppa: tunity to express its opirion upon thi proposal and
any oplmon so expresszd shall be considered by the Board.

(3) The Board may considsr any such draft as is referred to in sub-
section (2) and pass the propased Statutes or reject or return jt to the Aca-
denic Council for reconsideration, either in whole or in part, together with
any amendment which it may suggost.

{4} (@) Anr member of the Board may propose to the Bourd the draft
of any Statute and the Board may cither accept or reject the proposal if it
relates to a matter not falling within the purview of the Acadsmic Council.

(b) 1In case such a draft relates to 2 matter within the purview of the
Acadomic Council, the Board shall vefoer it for censiderationto the Acade-
mic Council which may cither report to the Board that it does not approve
the proposal, vhich, then, shall be deemed to have been rejected by the Board
or suhmit the draft to the Board in such £3rm as the Academic Council may
approve and the provisions of this section shall apply in the case of the draft.

(5) Every new Statute or addition to the Statutes or any amendment or
repeal of a Statute shall require the approval of the Chancellor who may
accord his assent thereto, or withhold assent, oc return the same to the Board
for considsration.

(6) A mew Statute or Statute amending ot repealing an existing Statute
shall have no validity unless it has beon assented fo by the Chancsllor,

(N All Statutes made under this Act shall be published in the Official
Gazette.

55. Regnlations.~—(1) Any awsthority of the University may' make Re-
gulations consistent with this Act and the Statutes for—
(a) laying down the procedure to b2 observed at its meetings and the
number o fmembers required to forma quorum;
(&) vproviding for all matters which by this Act and the Statutes are
to baprovidad for Dy the Regulations; and
(¢) proviling frany other matter solzly conserning the authority and
not prowdcd far by this Act and the Statutes.
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(2) Every authosity of the University shall make regufations providing
fo: the givinz ofnatica to the mambsz;s of such authority of the dates of meet-
ings and of the business to be tramsacted at meetings and for keeping of re-
cords of the proceedings ofthe meeting.

(3} The Academic Council may, subject to the provisions of the Statutes,
make Regulations providing for Courses of study, system of examinations,
and degrees and diplomas of the University, after recetving drafts of the same
from the faculties concerned.

{(4) The Academic Council may not alte; a draft received from tbe
faculties, but may reject or return it to the faculties for further considera-
tion together with the suggestions of the Academic Council.

(5) The Board may direct the amendment, in such manner as it may
specify, of any Regulation made undsr this scction or the annulment of any
Regulation made under sub-section (2) consequent upon the establishment
(S)f Dr. Yashwant Singh Parmar University of Horticulture and Forestry

olarn.

56. Amendraent of the Himachal Pradesh Krishi Vishva Vidyalaya Aci,
1978.—From the appointed day, the Himachal Pradesh Krishi Vishva Vid-
yalaya Act, 1978 (30 of 1978) shall be amended to the extent as given in
column (3) of the Schedule 1T to this Act.

37. Repeal and Saving.—(l) The Dr. Yashwant Sijngh Parmar Uni-
versity of Hosticulture and Forestry, Solan Ordinance, 1985 (3 of 1985)
is heraby repealed.

{2) Notwithstanding such repeal, anything done or any action taken
undsr the said Ordinance shall be deemed to have been done or taken under
the corresponding provisions of this Act asif this Act had some {nto foree
on the day on which such thing was done cror action wastaken..

ScHEDULE-—T
[See clause () of section2]

List of Horticulturul and Foresiry Research Stations of Solan Agricultural
Complex to be taken over by the Dr.Yashwant Singh Parmar University aof
Horticulture and Farestry, Solan. :

A. HORTICULTURE :

Vegetable Research Station, Kalpa.

Temperate Fruit Research Station, Kokihaj {(Distriet Shimla).
Regional Fruit Rescarch Station, Mashobra (District Shimla).
Raisia Grapes Research Station, Sharbo, District Kinnaur.

Regional Research Station  (Horticulture) in dry tempecate
area, Tabo, District Lahaul and Spiti.

Fruit Research Stasdon, Kandaghat, District Solan.

Bee-keeping and Horticultural Rescarch Centre, Nagrota (Kangra)
sq far it caters to the needs of borticulture and foresiry resear ch
Regional Research Station, Dhaula Kuan, District Sirmaur so
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it caters to the needs of horticulture and forestry research.
9. Vegetable and Crop Research Station Bajaura, District Kullu so
far it caters to the needs of horticulture and forestry research.

B, FORESTRY:

Forest Rescarch Statioms/Nurseries located at Banikhet, Bhanota and
Kalatop (District Chamba), Rampatwala (District Sirmaur), Manali and
Rahala (District Kullu), Sharbo, Holta and Akpa Skibba (District Kinnaur)
and Niharj (District Bilaspur).

ScrEDULE—T]

(See section 56)

e e e — —— —_——

SI. Section Extent of modification
No.
| 2 3
1. Logng title the sign and words “,including horiticulture” shall
be omitted.
2. Preamble the word and sign “‘horticulture,”, shall be
omitted.
3. 2 (&) in clause (<) the words and sign “‘including  pro-

duction of all the horticultural crops, forestry in-
cluding farm forestry™ shail be omitted.

_(8) in clause (d) for tho word and sign “‘sericulture.”,
the wo*d» and signs “vegetables, mushroom grow-
ing," shall be substituted.

(¢) in clause (k) the sign and the word, *‘forestry”
shall be omitted.

4, 4 (a) in sub-section (1) the words *‘and herticulture”
_ shall be omitted,

(&) in sub-section (2) for the word and sign “hosti-
culture,”, the words and signs “vegetables, mus-
hroom growing,” shall be substituted and the words
and signs “forestry,” and “sericulture’, shali be
omitted.

5. 5 (&) in sub-section (1) the words and signs *‘hocti
culture,” and “forestry, ' shall be omitted.

() 1insuob-section (2) the sign and word “ Horitcultyre”
shall be omitted.

6. 7 (a) in sub-section (1) the words “and harticulture”
shall be omitted.

(6} in sub-section (2) the sign and word “ horticul-
ture’' shall be omitted.

(c) insub-section (9) the words and signs “ horticul-
ture,” and *, forestry™ shall be omitted.

(d) in sub-section (17) the word and sign ‘‘horticul-
ture,’ shall be omltted
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1 2 3

7 [0 (&) in clause (n-) of sub-scotion (") for the word “four”’ 4
the word “‘two’ shzll be subs:ituted and the signs
and words “, hosticulture, forenis™ shall be omit-
ted .

(b) in clause (vi) of sub-section {2) for the word “‘hor-
ticnlture™, the words “animzl husbandry”  shall
be substituted. :

8. 14 ir sub-section (1) the words “and TForestry” shall
be omitted,
9, 21.A (4} the brackets and figure “(1)” shall be omittcd.

(b) sub-section (2} along with the Explanation shall
be omitted.

10. 24 for thesign *“.” ocod Ting in sub-section (1), the sign

*" shall be substituied and thereafter the existing
proviss shall be omited. .

1i, 25 in sub-section (1) the words “but in relation to the
Agricultural Collepe, Solan, the Director of Re-
search shall be responsible to the Vice-Chancellor
through the Pro-Vice-Chancello:” shall be omitted.

12. 32 the existing clause (1} of sub-section (1) shall be
omitted and subscquent clanses (77} and (/v) shall
be renumbered as clauses (iyand (i),

13. 43 . in clause (g) of sub-s:ction (4), the signs and words
*, horticulture, fores:” shall be omittzd.

14, 44 in clause (iv) of sud-scction (1), the sigas, and
words*'*, Horticulture, Forests’ shall be omitted.

THE HIMACHAYL PRADESH EN’]II‘RTAI‘\IMENTS DUTY
(AMENDMENT) ACT, 1986

 (Act No. 19 of 1586)
ARRANGEMENT OF SECTIONS

Sections :

1. Shorttitle and commencement.
2. Amendment ofsection 3.

[Received the asseit of the Governor, Himachal Pradesh, on the Tih
September, 1986 and was published in R. H. P. Extra., dated the 20tk Sep-
fember, 1986 at page 1533]

An Act further to ameud the Himachal Prevdesit Entertainments Duty Act,

1968 (Aect No. 12 f 1968).

Bt it enacted by the Legislative Assembly aof Himachal Pradesh in the
Thirty-seventh Year of the Republicof India, as follows :—

1. Short title ant commencement.—(1) This Act may be called the
Himachal Pcadesh Entertainments Duty (Am>1dmsnt) Act, 1986.

1. For statem ent of Qhjects and Rc'\sons see B H | Exm lG 8- 1986 page 1360





